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(2009) 04 AHC CK 0694

In the Allahabad High Court

Mukesh Kumar Tewari and another APPELLANT

Vs

State of U.P.and others RESPONDENT

Date of Decision : 01-04-2009

Acts Referred:

Citation : (2009) 04 AHC CK 0694

Hon'ble Judges : Rajiv Sharma, J

Final Decision : Allowed

Judgement

Rajiv Sharma, J.

Connect this petition with Writ Petition No. 136 (SS) of 2009.

Admit.

Notice on behalf of opposite parties has been accepted by the learned Chief
Standing Counsel, who prays for and is hereby granted six weeks to file
counteraffidavit and the petitioners will have two weeks thereafter to file
rejoinder affidavit.

List immediately after expiry of the aforesaid period.

Heard Sri Murli Manohar Srivastava, learned counsel for the petitioners and Mr.
Sanjay Sarin, learned Standing Counsel.

Learned counsel for the petitioners submits that the impugned orders dated
5.1.2009 passed by the opposite parties 3 and 4 have already been stayed by
this Court, by means of the order dated 2.2.2009 passed in Writ Petition No. 136
(SS) of 2009. He further submits that the benefit of the interim order dated
2.2.2009 passed in Writ Petition No. 136 (SS) of 2009 may also be extended to
the petitioners of this petition, to which learned Standing Counsel does not
dispute this aspect.

In view of above, the benefit of the interim order dated 2.2.2009 passed in Writ
Petition No. 136 (SS) of 2009 shall also be extended to the petitioners of this
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petition.
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